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Selr 2 . |
Spouse- Fr: =
Dependent | ali be !
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cognizance, Sections of the Act and description SR I

of the offence for which copnizance taken @

| (B1 | Name of the coun, Case Na. and Date of arder
taking cognizance : b

() | Details of Appeal (3] / Application{s) for revision
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{a) | The details of ca: cases, Sections of the |
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!

I .

I which convicted =
e
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Details of investment in Bonds,
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companiesMutual Funds and
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| Survey number(s)
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Whether inherited property
{ Yes or NOj)
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Date of purchase in case of self
acquired property

[ fc- 2 as

Cuost of Land {in case of
purchase Jat the time of
purchase
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Any Investment on the land by

way of development,
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Approximate Current market
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purchase) at the time of
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ML

wi L

| Built up Area (Total
| mensurement in sq. fi.)

M'.. L=




{iv]

¥ waher inheried property
(" e or NGO

Lyiue of purchase in case of soif
[ 1ired propers

(st uf property (in case of
pr rehase) at the lime of
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Ay [nvestment on the

| pruperty by way of
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i Approximate Current markel
| value

Residential Buildings (including
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- Survey number(s)

Acrea (Total measurement in
59 f.)

Bailt up Area (Total
mieasurement in sq. ft.)

Whether inherited property
([ Yes or NO)

Date of purchase in case of self
| acquired property

Cost of property (in case of
purchase) at the time of
| purchase

Any Investment on the land by
way of development,
comstruction ele.

Approximate Current market
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Others (such as interest in
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(6) Igive herein below the details of liabilitics’ dues to public financial institutions and government :-
{Note: Please give separate details of name of Bank , lnstitution, entity or individual and amount for each item)

I's.
| Mo

l.oun or dues to any
individuals’ Entity other than
mentioned in (i) nbove. u;
Mames)

Amount outstanding
| Mature of loin
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Cerand total of liabilities
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wanent H |
Dues 1o departments dealing
with government
dreomodation

ko] e

Dues to departments dealing
wiith supply of water

| Dues to departments dealing
| with supply of electricity

e A T —

Dues to departments dealing
with supply of
relephones/mabiles

Dues to departments dealing
vith govemment transport
{including aircrafts and
Pelicopters)

[ncome Tax Dues

Wealth Tax Dues

Service Tax Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

I Grand total of all Govt. dues
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(7) Details of profession or sccupation:
& Self....... [tesneeas

b
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(8) My educational qualifieation is as under:

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
{Name of the Schoel /College/ University and the year in which the course was completed.)
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(%) ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. Name of the candidate ShiSmtKUm. < overe Ave Pragal Tl
e - = _.:.__LI o e L 3
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3. :;::h;r and Mame of the constituency and s Culed
| 3. | Name of the Political party which et up the Liga Tanks Paytyg -
candidate (otherwise write *In ') SR = o
4. | {a) Number of cases in which conviction arder T
passed (other than those referred to in Form 26) ;
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| (<) Dependents I ~ oo | :
L, _ Detaits of Asscts and Liabilities in rupees B il
| Description , Self _ | Spouse | Dependent-| | Depersdent-ll | Dependent11l |
[ Moveable -
= Agset (Total value) ‘gqiﬂ_ﬁ‘fﬁf - K qlmJ'bf.— — iy R !
Tonmuvahle l 11 H 5 'ﬂ;w = = i
i Asset o % . - = | _
(i) | Purchese Priccand | | | T ]
Development Cost of trlocp
Immovable Property = £
{Total Value) B
(i) | Approximate Cument =
Market Price of 1B sT -
Asset (Total Value) g SR
7| [Liabllities =t
(i) Government
dues (Total)
(i) Loans from Bank,
Financial Institutions and 11 $e=8f: | 559 ‘?(.--
others (Total) =
§.| Highest educational qualification: f <. g2 LA:-..-"&,ﬁISiLr Lt s el A iy
) Beblh Savr g
(Give details of School / University education with full form of the certificate/ diploma/ degree
course} (Mame of the School /College/ University and the vear in which the course was completed.)

VERIFICATION

[, the deponent, above named, do herehy verify and declare that the contents of this affidavit are true and correct (o the
best af my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declare that
{1} there is na case of conviction or pending case against me other than thase mentioned in items 3 and 4 ahove,

ihi Ly spoude, or myrdcpcndcnls dus not have any asset or liability, other than those mentioned in items 5 and &
ahiwve,

Verifiodoat. .. W{H this the........ 9@ - /@ T#. day of. Aotz L 201

Goyetar,

I]EI’G*IENT
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4 The affidavit should be either typed oo writen legibly and neathy

information i furnisli in respuat of
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